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Item No.5         Court No. 2 
 
  

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

 
 (Through Physical Hearing with Hybrid Option) 

 

 

Original Application No. 54/2025/EZ 
  

“Howrah dumpyard cannot take any more waste: Experts”-  

News item published in The Times of India, dt. 24.03.2025, Kolkata 
 

Date of hearing: 29.05.2025 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER  
    

 Applicant(s):  Mr. Subhas Datta, Applicant in person (in Virtual Mode) 
 

 Respondent(s):  Mr. Sudip Kumar Dutta, Advocate for R-1 & 3 (in Virtual  

    Mode) 

    Mr. Dipanjan Ghosh, Advocate for R-2 

    Mr. Amrita Pandey, Advocate for R-4 (in Virtual Mode) 

    Ms. Paushali Banerjee, Advocate for KMDA 

 

ORDER 

 

1. A serious issue of flagrant violation of handling, management, 

processing and disposal of solid waste on the part of Howrah Municipal 

Corporation, a local body, has been raised in this Original Application 

(hereinafter referred to as ‘OA’).   

 

2. This OA has been registered on the basis of a news item report 

published in ‘The Times of India’ dated 24.03.2025, Kolkata, the contents 

whereof read as under: 

“Hwh dumpyard cannot take any more waste: Experts Dated 

24.03.2025  

 

Kolkata: A team of experts who visited the Belgachia Trenching 

Ground on Sunday issued a warning about an impending disaster at 

the landfill site if urgent measures are not implemented. The mountain 

of garbage, towering over 150 feet, far exceeds the soil’s load-bearing 

capacity, creating an unstable and hazardous environment. Scientists 

highlighted that trapped methane gas within the landfill is 
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continuously self-igniting, leading to the formation of dangerous voids 

inside the garbage mound, heightening the risk of sudden collapses.  

 

KMDA will start work on raising the site with sturdy poles and conduct 

bio-mining from Monday, Howrah DM P Deepapriya said. The DM said 

four scientists from JU visited the landfill and recommended using bio-

mining to quickly extract biogas. Also, they collected soil samples. 

Based on the analysis, they will determine how many people need to 

be relocated and what further measures should be taken. The DM said 

based on their advice, KMDA will commence work on Monday. An 

alternative site for the landfill will also be sought, he added.  

 

The landfill holds an estimated 10 lakh tonnes of legacy waste and 

originally spanned 90 acres. However, due to years of steady 

encroachment, it has now shrunk to just 50 acres, putting nearby 

settlements at grave risk. Cracks have appeared on the land where 

residents live, indicating severe ground instability due to excessive 

pressure on the terrain.  

 

Leading the team of scientists from the International Society of Waste 

Management, Air, and Water, professor Sadhan Kumar Ghosh warned 

of catastrophic consequences if immediate action is not taken. 

Speaking to TOI, he outlined four urgent measures – recommended to 

Sujoy Chakraborty, chairman of Howrah Municipal Corporation (HMC) 

– to avert a potential tragedy.  

 

These include immediate closure of the landfill, controlled access to 

the site, rehabilitation of affected residents and restoration of Pacha 

Khal – this crucial canal, which once drained wastewater into the 

Ganges, is now choked with debris after a partial landfill collapse. The 

risk of flooding has increased significantly, threatening nearby areas 

with widespread inundation. 

 

Ghosh also emphasized the urgent need for a comprehensive waste 

management policy. “Unfortunately, we do not have a proper waste 

management framework. It is high time the city adopts a ward-wise 

decentralized waste management system, which would eliminate the 

need for massive centralized landfill sites.” 

 

Scientists conducted soil and gas tests at the site, revealing dangerous 

levels of methane accumulation underground. Years of unregulated 

dumping of organic and inorganic waste, combined with poor 

maintenance, left the ground dangerously hollow and unstable. The 

Ganga’s proximity has exacerbated the crisis. Water seepage has 

softened soil further, increasing the chances of a large-scale landslide 

within a 1 to 1.5-kilometre radius. Experts warn that such a collapse 

could trigger a catastrophic environmental and humanitarian crisis. 

Adding to the peril, methane emissions from the landfill have severely 

deteriorated air quality in surrounding areas. Scientist Sujeeb Kar 

said decaying animal carcasses in the landfill intensified methane 
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production, further weakening the soil and making the site highly 

unstable.” 

 

3. Tribunal, after being prima-facie satisfied that a substantial question 

relating to environment arising out of implementation of enactments 

mentioned in Schedule I of NGT Act, 2010 has arisen, entertained the 

matter and impleaded following as respondents and issued notices to them 

granting time to file their responses: 

(i) Principal Secretary, Department of Environment and Forest, 

Government of West Bengal;  

(ii) Member Secretary, West Bengal State Pollution Control Board 

(hereinafter referred to as ‘WBSPCB’);  

(iii) District Magistrate, District-Howrah;  

(iv) Howrah Municipal Corporation, through its Municipal 

Commissioner; and  

(v) Kolkata Metropolitan Development Authority (KMDA), through 

its Chief Executive Officer. 

 

4.  Howrah Municipal Corporation i.e., respondent 4 was required to 

submit an Action Taken Report with regard to photographs on record and 

the current status within four weeks. It has filed an affidavit dated 

22.05.2025 sworn by Bandana Pokhriyal, Commissioner of Howrah 

Municipal Corporation wherein there is no reference with regard to 

responsibilities and duties enjoying upon it under Rule 15 of Solid Waste 

Management Rules, 2016 (hereinafter referred to as ‘SWM rules, 2016’) 

and only a vague reply has been given with regard to some kind of planning 

and that too, attributable to Kolkata Metropolitan Development Authority 

and District Authorities. Contents of paras 3 to 7 of the affidavit of 

respondent 4 are reproduced as under: 

“3. That the answering respondent has in consultation with the KMDA 

and the District Administration taken the following steps:- 
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A. Soil Test Report: HMC has engaged specialists from Jadavpur 

University to conduct a soil test of the BTG area. The report is awaited 

and the respondent prays for time to place of the record and submit 

the same upon receipt. 

B. Water Supply Restoration: That HMC is taking all efforts to 

coordinate with the KMDA for the restoration of water supply from the 

Padmapukur Water Treatment Plant, and a status report is being 

compiled. 

 

C. Drainage System Restoration: Simultaneously, assessments are 

being carried out to restore the damaged drainage system in the area, 

and a detailed plan is being prepared. 

 

4. Bio-mining of Legacy Waste: Additionally, a plan of action for the 

bio-mining of the remaining legacy waste at the BTG is being finalized 

in consultation with experts. 

 

5. Rehabilitation & Compensation: The District Administration. 

Howrah, has been requested to provide details of short-term and long-

term rehabilitation packages for affected beneficiaries, including 

photographs and any decisions taken regarding an alternative site for 

the disposal of daily municipal solid waste, considering the permanent 

stoppage of dumping at the Belgachia Trenching Ground after the 

recent disaster. In this connection, copy of the letter dated 16th 

April, 2025 addressed to the District Magistrate, Howrah and 

other communication and reports received are annexed hereto 

and marked with Letter R/1 colly. 

 

6.  HMC is making all possible efforts to compile the Action Taken 

Report (ATR) within the stipulated four-week deadline set by the 

Hon’ble Tribunal. However, the completion of the report is contingent 

upon the timely submission of inputs from the KMDA and the District 

Administration. The respondent prays for granting liberty to file further 

affidavit to bring on record the finalized ATR. 

 

7.That the respondent respectfully requests the Hon’ble Tribunal to 

take this affidavit on record and as and when the concerned 

authorities (KMDA, District Administration) submit their reports for the 

work undertaken, it will be submitted before this Hon’ble Tribunal.” 

 
 

5. Directions given by Tribunal with regard to Action taken Report in 

respect to photographs and current status have not been complied with at 

all. Under SWM Rules, 2016 heavy duties and responsibilities have been 

enjoined upon the local authorities and it would be useful to reproduce 

Rule 15 as under: 
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“15. Duties and responsibilities of local authorities and village 

Panchayats of census towns and urban agglomerations. – The 

local authorities and Panchayats shall, –  

 

 (a)  prepare a solid waste management plan as per state 

policy and strategy on solid waste management within six months 

from the date of notification of state policy and strategy and submit a 

copy to respective departments of State Government or Union territory 

Administration or agency authorised by the State Government or 

Union territory Administration;  

 

 (b)  arrange for door to door collection of segregated solid 

waste from all households including slums and informal settlements, 

commercial, institutional and other non residential premises. From 

multi-storage buildings, large commercial complexes, malls, housing 

complexes, etc., this may be collected from the entry gate or any other 

designated location;  

 

 (c) establish a system to recognise organisations of waste 

pickers or informal waste collectors and promote and establish a 

system for integration of these authorised waste-pickers and waste 

collectors to facilitate their participation in solid waste management 

including door to door collection of waste;  

 

 (d)  facilitate formation of Self Help Groups, provide identity 

cards and thereafter encourage integration in solid waste 

management including door to door collection of waste;  

 

 (e)  frame bye-laws incorporating the provisions of these 

rules within one year from the date of notification of these rules and 

ensure timely implementation;  

 

 (f)  prescribe from time to time user fee as deemed 

appropriate and collect the fee from the waste generators on its own 

or through authorised agency;  

 

 (g)  direct waste generators not to litter i.e., throw or dispose 

of any waste such as paper, water bottles, liquor bottles, soft drink 

canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste 

on streets, open public spaces, drains, waste bodies and to segregate 

the waste at source as prescribed under these rules and hand over 

the segregated waste to authorised the waste pickers or waste 

collectors authorised by the local body;  

 

 (h)  set up material recovery facilities or secondary storage 

facilities with sufficient space for sorting of recyclable materials to 

enable informal or authorised waste pickers and waste collectors to 

separate recyclables from the waste and provide easy access to waste 

pickers and recyclers for collection of segregated recyclable waste 

such as paper, plastic, metal, glass, textile from the source of 
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generation or from material recovery facilities; Bins for storage of bio-

degradable wastes shall be painted green, those for storage of 

recyclable wastes shall be printed white and those for storage of other 

wastes shall be printed black; 

 

 (i)  establish waste deposition centres for domestic 

hazardous waste and give direction for waste generators to deposit 

domestic hazardous wastes at this centre for its safe disposal. Such 

facility shall be established in a city or town in a manner that one 

centre is set up for the area of twenty square kilometers or part thereof 

and notify the timings of receiving domestic hazardous waste at such 

centres;  

 

 (j)  ensure safe storage and transportation of the domestic 

hazardous waste to the hazardous waste disposal facility or as may 

be directed by the State Pollution Control Board or the Pollution Control 

Committee;  

 

 (k)  direct street sweepers not to burn tree leaves collected 

from street sweeping and store them separately and handover to the 

waste collectors or agency authorised by local body;  

 

 (l)  provide training on solid waste management to waste-

pickers and waste collectors;  

 

 (m)  collect waste from vegetable, fruit, flower, meat, poultry 

and fish market on day to day basis and promote setting up of 

decentralised compost plant or bio-methanation plant at suitable 

locations in the markets or in the vicinity of markets ensuring hygienic 

conditions;  

 

 (n)  collect separately waste from sweeping of streets, lanes 

and by-lanes daily, or on alternate days or twice a week depending 

on the density of population, commercial activity and local situation;  

 

 (o)  set up covered secondary storage facility for temporary 

storage of street sweepings and silt removed from surface drains in 

cases where direct collection of such waste into transport vehicles is 

not convenient. Waste so collected shall be collected and disposed of 

at regular intervals as decided by the local body;  

 

 (p)  collect horticulture, parks and garden waste separately 

and process in the parks and gardens, as far as possible;  

 

 (q)  transport segregated bio-degradable waste to the 

processing facilities like compost plant, bio-methanation plant or any 

such facility. Preference shall be given for on site processing of such 

waste;  
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 (r)  transport non-bio-degradable waste to the respective 

processing facility or material recovery facilities or secondary storage 

facility;  

 

 (s)  transport construction and demolition waste as per the 

provisions of the Construction and Demolition Waste management 

Rules, 2016;  

 

 (t)  involve communities in waste management and 

promotion of home composting, bio-gas generation, decentralised 

processing of waste at community level subject to control of odour and 

maintenance of hygienic conditions around the facility;  

 

 (u)  phase out the use of chemical fertilizer in two years and 

use compost in all parks, gardens maintained by the local body and 

wherever possible in other places under its jurisdiction. Incentives 

may be provided to recycling initiatives by informal waste recycling 

sector.  

 

 (v)  facilitate construction, operation and maintenance of 

solid waste processing facilities and associated infrastructure on their 

own or with private sector participation or through any agency for 

optimum utilisation of various components of solid waste adopting 

suitable technology including the following technologies and adhering 

to the guidelines issued by the Ministry of Urban Development from 

time to time and standards prescribed by the Central Pollution Control 

Board. Preference shall be given to decentralised processing to 

minimize transportation cost and environmental impacts such as – 

 

  a) bio-methanation, microbial composting, vermi-

composting, anaerobic digestion or any other appropriate 

processing for bio-stabilisation of biodegradable wastes;  

 

  b) waste to energy processes including refused derived 

fuel for combustible fraction of waste or supply as feedstock to 

solid waste based power plants or cement kilns;  

 

 (w)  undertake on their own or through any other agency 

construction, operation and maintenance of sanitary landfill and 

associated infrastructure as per Schedule 1 for disposal of residual 

wastes in a manner prescribed under these rules;  

 

 (x)  make adequate provision of funds for capital investments 

as well as operation and maintenance of solid waste management 

services in the annual budget ensuring that funds for discretionary 

functions of the local body have been allocated only after meeting the 

requirement of necessary funds for solid waste management and 

other obligatory functions of the local body as per these rules;  
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 (y)  make an application in Form-I for grant of authorisation 

for setting up waste processing, treatment or disposal facility, if the 

volume of waste is exceeding five metric tones per day including 

sanitary landfills from the State Pollution Control Board or the 

Pollution Control Committee, as the case may be;  

 

 (z)  submit application for renewal of authorisation at least 

sixty days before the expiry of the validity of authorisation; 

 

 (za)  prepare and submit annual report in Form IV on or before 

the 30th April of the succeeding year to the Commissioner or Director, 

Municipal Administration or designated Officer;  

 

 (zb)  the annual report shall then be sent to the Secretary-in-

Charge of the State Urban Development Department or village 

panchayat or rural development department and to the respective 

State Pollution Control Board or Pollution Control Committee by the 

31st May of every year;  

 

 (zc)  educate workers including contract workers and 

supervisors for door to door collection of segregated waste and 

transporting the unmixed waste during primary and secondary 

transportation to processing or disposal facility;  

 

 (zd)  ensure that the operator of a facility provides personal 

protection equipment including uniform, fluorescent jacket, hand 

gloves, raincoats, appropriate foot wear and masks to all workers 

handling solid waste and the same are used by the workforce;  

 

 (ze)  ensure that provisions for setting up of centers for 

collection, segregation and storage of segregated wastes, are 

incorporated in building plan while granting approval of building plan 

of a group housing society or market complex; and  

 

 (zf)  frame bye-laws and prescribe criteria for levying of spot 

fine for persons who litters or fails to comply with the provisions of 

these rules and delegate powers to officers or local bodies to levy spot 

fines as per the bye laws framed; and  

 

 (zg)  create public awareness through information, education 

and communication campaign and educate the waste generators on 

the following; namely:   

 

(i) not to litter;  

 
(ii) minimise generation of waste;  

 
(iii)  reuse the waste to the extent possible;  
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(iv)  practice segregation of waste into bio–degradable, non-

biodegradable (recyclable and combustible), sanitary waste and 

domestic hazardous wastes at source;  

 
(v)  practice home composting, vermi-composting, bio-gas 

generation or community level composting;  

 
(vi)  wrap securely used sanitary waste as and when 

generated in the pouches provided by the brand owners or a suitable 

wrapping as prescribed by the local body and place the same in the 

bin meant for nonbiodegradable waste;  

 

(vii)  storage of segregated waste at source in different bins;  

 

(viii)  handover segregated waste to waste pickers, waste 

collectors, recyclers or waste collection agencies; and  

 

(ix)  pay monthly user fee or charges to waste collectors or 

local bodies or any other person authorised by the local body for 

sustainability of solid waste management.  

 

 (zh)  stop land filling or dumping of mixed waste soon after the 

timeline as specified in rule 23 for setting up and operationalisation of 

sanitary landfill is over;  

 

 (zi)  allow only the non-usable, non-recyclable, non-bio-

degradable, non-combustible and non-reactive inert waste and pre-

processing rejects and residues from waste processing facilities to go 

to sanitary landfill and the sanitary landfill sites shall meet the 

specifications as given in Schedule–I, however, every effort shall be 

made to recycle or reuse the rejects to achieve the desired objective of 

zero waste going to landfill;  

 

 (zj)  investigate and analyse all old open dumpsites and 

existing operational dumpsites for their potential of bio-mining and bio-

remediation and wheresoever feasible, take necessary actions to bio-

mine or bio-remediate the sites;  

 

 (zk) in absence of the potential of bio-mining and bio-

remediation of dumpsite, it shall be scientifically capped as per landfill 

capping norms to prevent further damage to the environment.” 

 

6. It is surprising that a local body like Howrah Municipal Corporation 

is either deliberately avoiding reply to the various duties and 

responsibilities enshrined in Rule 15 and has not submitted Action taken 

Report with regard to action taken by it or there is callousness on its part 
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in submitting specific reply. This is very unfortunate.  Moreover, from the 

averments made in the affidavit, it is evident that in presenti, there is no 

proper handling, management, processing and disposal of solid waste in 

the area within the jurisdiction of local body i.e., Howrah Municipal 

Corporation and there is flagrant violation of provisions of SWM Rules, 

2016 on the part of respondent 4.   

 

7. In the circumstances, we direct WBSPCB to take action under the 

relevant provisions of Environment (Protection) Act, 1986 (hereinafter 

referred to as ‘EP Act, 1986’) read with SWM Rules, 2016 with regard to 

imposition of penalty for contravention of the provisions of EP Act, 1986 

and also to compute and assess environmental compensation for 

continued violation of the environmental laws on the part of respondent 4 

after giving due opportunity of hearing to it. Compliance Report shall be 

filed by WBSPCB within two months.  

 

8. On the next date, Commissioner, Howrah Municipal Corporation 

shall also appear in person before Tribunal through virtual mode. 

 

9. We also direct Principal Secretary/Additional Chief Secretary, Urban 

Development Department, West Bengal to file an affidavit explaining as to 

what steps it has taken for compliance of SWM Rules, 2016 in view of the 

provisions contained in Rule 11 for management of solid waste in area of 

Howrah Municipal Corporation by the next date. 

 

10. Urban Development Department, in our view, is also a proper party 

in this matter, since certain compliances for management of solid waste 

are also to be observed by it in view of Rule 11 of SWM Rules, 2016, we 

implead Principal Secretary, Urban Development Department as 

respondent no. 6.  Registry shall issue notice to newly impleaded 
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respondent, returnable within two weeks who may file its response by the 

next date. 

 

11. List on 18.08.2025. 

 

 
Sudhir Agarwal, JM 

 

 
 

Dr. Arun Kumar Verma, EM 
 

 

 
 

 

 

 

 
 

 

May 29, 2025 
Original Application No. 54/2025/EZ  
R 
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TYPED COPY of page 23                                                                                     23A 

Annexure to Rule 15 (b) of SWM Rule, 2016 

Howrah Municipal Corporation 

4, Mahatma Gandhi Road, Howrah - 711 101 

 033 2638 3211/12/13 | Fax: 033 2641 0830 Visit us: www.myhmc.in  | 

Conservancy Department 

Memo No. 120/Cons/24-25                                                       Dated: 28/03/2025 

To, 

M/s. Shristi And Vijay Enterprise 

1, Dhapa Road, Kolkata, West Bengal - 700105 

Subject: Name of work Estimate for carrying of segregated waste from secondary transfer 

point to dumpsite in segregated manner with own Fuel Operated vehicle for Zone-6 under 

HMC Ward no-8, 11, 12. 

E-Tender Ref No.: 011/Cons./24-25, Dated: 13/09/2024 (Sl. No-06);  

Estimate Amount: ₹2,66,71,049.00/- 

Adm. Approval No.: COF/AA/24-25/515 Dated: 31/08/2024 

HMC GST No.: 19AALE19446H1Z9 

Purobikshan Scheme Monitoring System No.: CNV/121/24-25 

Sir, 

This is to inform you that HMC Authority has agreed to accept your offered price 

₹2,67,37,759.00/- (including GST) which is 100% above of the estimated amount 

₹2,66,71,049.00/-. 

Specification and other details as specified in tender document are to be followed strictly. 

No advanced payment will be made. Payment will be made against the monthly bill & statutory 

deduction as specified by Govt. or HMC Authority will be made from bill as per standard 

norms & statutory rules & regulations of H.M. & as stated in tender documents. 

In case of delaying in execution of work, a penalty may be imposed as per extant Act & rule. 

The contractor shall maintain a Log Book at work site & attach weight slip which is issued by 

B.T.G. Schedule time for picking garbage shall be more or less 5 hours starting from 7:00 AM 

each day or time is to be fixed by Sect. In Charge as & when required. 

This is valid for 1 year on & from 01/04/2025 to 31/03/2026. Schedule time for picking 

garbage shall be more or less 5 hours, starting from 7:00 AM each day and/or any time as may 

be fixed by sector in charge as & when required. 

Pictures shall be uploaded in the "Purobikhan App" of HMC on a daily basis during execution 

of the work by a dedicated staff. 

This work order is issued as per approval of the Tender Committee Meeting Dated: 21/02/2025 

& B.O.A. Meeting Approval Dated: 21/03/2025. 

Sd/- (O.S.D., Conservancy Department) 

Howrah Municipal Corporation 

Date: 28/03/2025 

Memo No. 120 ( )/Cons./(1-8)/24-25 

Copy forwarded for information & necessary action to: 
1. Hon'ble Chairman, B.O.A., Howrah Municipal Corporation. 

2. Commissioner, Howrah Municipal Corporation. 

3. Controller of Finance, Howrah Municipal Corporation. 

4. Secretary, Howrah Municipal Corporation. 

5. Executive Engineer (Conservancy), Howrah Municipal Corporation. 

6. Chief Accountant, Howrah Municipal Corporation. 

7. Conservancy Superintendent, Howrah Municipal Corporation. 

8. Office Copy                                                                                               

Sd/- (O.S.D., Conservancy Department) 

Howrah Municipal Corporation 
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Typed Copy of Page 63                                                                                63A  

Annexure to Rule 15(d) of SWM Rule, 2016 

List of SHG Members Involved in Waste Collection 

SI No. Name of Nirmal Sathi Ward No. SHG Name 

1 Ruma Banerjee 11 HMC Borough II 

2 Malabika Das 11 HMC Borough II 

3 Bandana Singha 11 HMC Borough I 

4 Rekha Shaw 11 HMC Borough II 

5 Urmila Majumdar 11 HMC Borough II 

6 Anindita Chanerjee S Lalita 

7 Mamata Bawas 8 Lalita 

8 Tanushree Das S Mahananda 

9 Rimpa Karmakar S Lalita 

10 Babli Malik S Lalita 

11 Muskan Sona S Lalita 

12 Schent Sil 8 Lalita 

13 Aparna Seth - Lalita 

14 Banya Das 8 Lalita 

15 Doli Manna S Lalita 

16 Madhumita Chakraborty 8 Lalita 

17 Madhumita Bunzi - Lalita 

18 Pampa Ghosh Tunga 12 Sunrise 

19 Dolly Das 12 Sunrise 

20 Priyanka Sarkar 12 Sunrise 

21 Susmita Shaw 12 Sunrise 

22 Kiran Mala Patra 12 Sunrise 

23 Shobha Chakraborty 29 - 

24 Papiya Shee 29 - 

171



SI No. Name of Nirmal Sathi Ward No. SHG Name 

25 Dipali Chakraborty 29 - 

26 Ratri Manna 29 - 

27 Smita Dutta Majumdar 29 - 

28 Susmita Karati 22 - 

29 Sujata Dey 22 - 

30 Bithi Roy 22 - 

31 Anjo Chorum 22 - 

32 Moumita Golui 22 - 

33 Anandamayee Duna 22 Sindhu 

34 Rekha Ghosh 22 Manihara 

35 Tumpa Dhara 43 
Brindaban Mullick 

Lane 2 

36 Kobita Dolui 43 
Brindaban Mullick 

Lane 2 

37 Susama Car 43 
Brindaban Mullick 

Lane 1 

38 Chaina Malick 43 
Brindaban Mullick 

Lane 2 

39 Banairi Gar 43 
Brindaban Mullick 

Lane 2 

40 Rumki Adhikary 26 Skyhigh 

41 Kaberi Ghosal 26 Kheya 

42 Tapasi Ghosh 26 Naba Agni Konna 

43 Khukumotu Das 26 Naba Agni Konna 

44 Rumpa Rav 26 Naba Agni Konna 

45 Tumpa Mazumdar 33 Barsha 

46 Subhra Duta 33 Sukriti 

47 Indrani Mondal 33 Janaseba 

63B
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SI No. Name of Nirmal Sathi Ward No. SHG Name 

48 Dipika Khan 33 Bharsha 

49 Pratima Bose 33 Rupranga 

50 Ruhina Parveen 40 - 
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TYPED COPY of Page 64                                                                           64A  

Annexure to Rule 15(d) of SWM Rule, 2016 

List of SHG Members Involved in Waste Collection 

SI No. Name of Nirmal Sathi Ward No. SHG Name 

51 Noor Jahan Begam 40 Moon 

52 Sabiya Begam 40 Moon 

53 Bharti Singh 40 Gopal Lal Chandra Lane 1 

54 Hosanara Begam 40 Reshmi 

55 Shanara Begam 40 Gopal Lal Chandra Lane 1 

56 Indrani Bag 40 Gopal Lal Chandra Lane 1 

57 Piyasha Chandra 42 Thakur Ramkrishna Lane SHG 1 

58 Rita Bera 42 Thakur Ramkrishna Lane SHG 3 

59 Soma Chandra 42 Thakur Ramkrishna Lane SHG 3 

60 Ismita Adhikary Kundu 42 Thakur Ramkrishna Lane SHG 3 

61 Sulekha Nandi 42 Tantipara Lane SHG 1 

62 Sutapa Mallick 42 Abinash Banerjee Lane SHG 1 

63 Rupa Malo 42 Abinash Banerjee Lane SHG 1 

64 Rubi Shaw 11 HMC Borough II 

65 Kanika Sinha 26 Skyhigh 
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Amrita Pandey <amritalegal@gmail.com>

Re: Advance copy of IA No. of 2025 in connection with OA no. 54/2025/EZ Howrah
dumpyard cannot take any more waste: Experts”- News item published in The Times of
India, dt. 24.03.2025, Kolkata
Amrita Pandey <amritalegal@gmail.com> Sun, Aug 3, 2025 at 4:14 PM
To: subhas datta <subhasdatta@rediffmail.com>, akdadhich.legal@gmail.com, Sudip Kumar Dutta <adv.skdutta@gmail.com>,
paushali banerjee <poushali_b@yahoo.com>

Dear All
Re: IA No    of 2025
       OA No. 54 of 2025/EZ 
Please find attached herewith the advance e-copy of the IA filed on behalf of HMC - Respondent no. 4/Applicant. 
Warm Regards
Amrita Pandey 

On Thu, May 22, 2025 at 7:08 PM Amrita Pandey <amritalegal@gmail.com> wrote:
Dear Sir 
Please find attached herewith the e-copy of the affidavit filed by HMC - Respondent no. 4 herein. 
Warm Regards, 

Amrita Pandey
         Advocate
   

--
Amrita Pandey
         Advocate
   

IA HMC OA 54.pdf
12080K
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